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IN THE INCOME TAX APPELLATE TRIBUNAL
DIVISION BENCH, ‘B’, CHANDIGARH

BEFORE SHRI RAJPAL YADAY, VICE PRESIDENT &
SHRI KRINWANT SAHAY, ACCOUNTANT MEMBER
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( Hybrid Hearing )

fTeTReT Fr 31X A/Assessee by : Sh. Rohit Goyal, C.A.
ToTEd &1 3R 8/ Revenue by  : Sh. Ved Parkash Kalia, Sr. DR

ﬂﬂﬁ'lé@fﬂ'l‘ﬁ'@/Date of Hearing : 27.11.2024
3SEIYUTT &l dIW/Date of Pronouncement : 28.11.2024
3M¢er/Order

Per Rajpal Yadav, VP:

The Revenue is in appeal against the order of 1d. CIT(A),
National Faceless Appeal Centre (NFAAC), Delhi dated 7.3.2024

passed for A.Y. 2018-19.

2. The grounds of appeal taken by the Revenue are
argumentative and descriptive in nature. The 1d. Counsel for the

Assessee at the very outset submitted that tax effect involved in the
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appeal by virtue of relief given by the CIT(A) is Rs. 59,66,702/- which
is below the monetary limit provided in Circular No. 9/2024 issued by

the CBDT.

3. The 1d. DR, on the other hand, contended that in the absence
of details he is unable to controvert the computation placed on record

by the 1d. Counsel for the Assessee.

4. We have duly considered the rival contentions and gone
through the record carefully. Computation placed on record prima
facie suggests that present appeal is not maintainable in view of the
CBDT Circular No.9/2024, therefore, it is dismissed. However, it is
observed that 1d. DR was unable to controvert this calculation for want
of details, if on cross verification, the 1d. Assessing Officer found that
tax effect is more or issue falls within the exception, as provided in the
Circular, then Revenue will be at liberty to apply for recall of this
order. Such application should be filed within time limit u/s 254 (2)

of the Act.

S. In the result, appeal is dismissed.

Order pronounced on 28.11.2024

Sd/- Sd/-
( KRINWANT SAHAY ) ( RAJPAL YADAV )
Accountant Member Vice President

“ITH.
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31meer 1 ufafelf 31 d / Copy of the order forwarded to :
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Hﬁ?ﬂﬂﬂﬂ/ By order,
TeIdeh UollehR/ Assistant Registrar




